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MR. CHAIRMAN : The question is:

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services during the financial year ended
on the 31st day of March, 1972, in
excess of the amounts granted for those
services and for that year, be taken into
consideration.™

The motion was adopted.

MR. CHAIRMAN : There are no amend-
ments. The question is :

“That clauses 2 and 3, the Schedule,
Claose 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title were
added to the Bill.

SHRI K. R. GANESH : | move :
“That the Bill be passed.”

MR. CHAIRMAN: The question is :
“That the Bill be passed.”

The motion was adopted.

16.50 hrs.

*APPROPRIATION (NO. 35)
1973,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and the out of the Consolidated Fund of
India services of the financial year 1973-74,

MR. CHAIRMAN: The question is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
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and out of the Consolidated Iund of
India for the services of the financial
year 1973-74."

The morion was adopted.

SHRI K. R. GANESH : Sir, I introduce+
the Bill.

I beg to movet :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1973-74, be taken into
consideration.”

MR. CHAIRMAN : Motion moved :

“That the Bill to authorise piyment
and appropriation of certain further
sums from and out of the Cons:lidated
Fund of India for the services of the
financial year 1973-74, be taken into
consideration.”

%%iﬁﬁ%
g?%%ﬁ
S
Totex

4a

3
71
11
4,
-

FETL
{3832
POCE
i
1247
4314

*Published in Ga—zctl: of India Extraprdinary, Part II, section 2, dated 19-12-73.
tIntroduced with the recommendation of the President.
$Moved with recommendation of the President.
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SHRI K. R. GANESH: Both thesc
points concerning the Defence Ministry
are under consideration. But these are
very semsitive matters and I am suore the
hon. Member himself would not like me
to go into the details. )

MR. CHAIRMAN : The question is:

“That the Bill to asuthorise payment
and appropriation of certain further
sums from and out of the comsolidated
Fund of India for the services of the
financial year 1973-74, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN :We will now take
wp the clause by clause consideration.
There are no amendmests. So, 1 will put
all the clauses together. The question is :

“That clauses 2 and 3, the Schedule,
clause 1, the Enacting Formula and the
Title stand part of the Bill",

The motion was adopted.
Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title were
added to the Bill.

SHRI K. R. GANESH : I beg to mgve :
“That the Bill be passed”.

MR. CHAIRMAN : The question is
“That the Bill be passed”.

The motion was adopred.

17.05 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (ORISSA), 1973-74

MR. CHAIRMAN'. We now take up
the Supplementary Demands for Grants
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in respect of the Budget for the State of
Orissa for 1973-74.
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DEMAND No. 4-A—EXPENDITURE RELAT-
ING To THE RURAL DEVELOPMENT DE-
PARTMENT

MR. CHAIRMAN : Motion moved :

“That a Sopplementary sum not ex-
ceeding Rs. 1,21,51,000/- on Revenue
Account be granted to the President out
of the Consolidated Fund of the State
of Orissa to defray the charges which will
come in course’ of payment during the
year ending the 31st day of March, 1974,
in respect of ‘Expenditure relating to the
Rural Development Department.”

DEMAND No. 5—CoMMUNITY DEVE-
LOPMENT PROJECTS, ETC.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 6592,000/- on Revenue
Account be grantéd to the President out
of the Consolidated Fund of the State of
Orissa to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1974, in
respect of ‘Community Development Pro-
jects, etc'.”

DEMAND No. 9—MiINISTERs, CIvIL SECRE-
TARIAT AND OTHER EXPENDITURE RELATING
TO FINAMCE DEPARTMENT.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 77,000/- on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Orissa
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1974, in respect
of *Mini Civil S iat and Other
Expenditure relating to Finance Depart-
ment".”

tMoved with the recommendation of the President.



